
IN THE HIGH COURT FOR-TIIE.STATE OF TELANGANA_ 
AT HYDERABAD

lsPeciai Oiiginat Jurisdiction)

THURSDAY, THE TWENTY NIITJ DAY OF JANUARY

TWO TiT_OdSNT.ID AND TWENTY SIX

PRESENT

rHE HoNouRABLE rHE cHlEt'xi,T"E sRl APARESH KUMAR SINGH

THE HONOURABLE SNI JUITICE G'M' MOHIUDDIN

Between:
M/sontedduLaxmat,ReptC,L5rt"l,"J..i!*[h"??15'i}rht[l,11F33;!';]3-
5-rogit 2ot3o, sRv Nagar'

[ 3488 I

...PETITIONER
500076

AND

1il:?X,,r-?TEISX,,?J[tT'A[i.",:ili#,"3it1?.[%%"1',"'''isionu:n,''oo''

2 stqtq elr",,lfl.,xx? 5s3; 
jl;ll ril;l.":?3f 

ff 
creta ry to G ove rn me nt' Reve n u e

(CT-ll) Depaftmenr' DeulEtarrdtl r 'lvvv'

3.Unionoflndia,RepbytheSecretary,MinistryofFinance,No.l36-A,North
Block' New Delhi 

"'RESP.NDENT'

Petition under Article 226 ofthe constitution of lndia pray'lg that in the

circumstancesstatedintheaffidavitfiledtherewith,theHigh:.::-maybe
pleased to issue an appropriate Writ, Order or Direction more particularly in the

nature of MANDAM,' declaring the action of the 1st Respondent in passing the

impugnedordercancelingtheGsTRegistrationin|o|",".11:EG-19dated
24.g.2025, vide Ref'No' 2A3603250709947 as illegal' "*olli':-.'n'utt 1i

viorative of principres of naturar justice, and consequently set aside the same and

direct the 1st Respondent to restore/ activate the Gsr registration of the

petitioner



lA NO: 1 OF 2026

Petition uncler section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the writ petition, the High court may !e pleased to

suspend the operation of the impugned order dated 24'3'2025 passed in FORM

GSTREG-19vidt>Ref.No'2A360325oTogg41passedbythelstRespondent:

Counselforthel)etitioner:SRIGADHAMSETTYNAGAGoURISHANKAR

counsel for the Respondent No.1 & 2: SRI K.sAl AKARSH, AGP, FOR SRI

SWAROOP OORIiiA, SPCCTAL GP FOR STATE TAX

CounselfortheRespondentNo'3:SRIN'BHUJANGARAO'DEPUTY
iolrctroR GENERAL oF INDIA

The Court mader the following: ORDER
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n IN TIIE IIIGH COTJRT FOR TIIE STATE OF TELANGAIIA
AT HYDERABAD

THE HON'BLE TTIE CTIIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOHITJDDIN

DATED :29.01.2026
Between:

lWs. Onteddu Laxman

Petitioner
AI\D

Deputy State Tax Officer,
Keesara N 2 Circle, Hyderabad and others

... Respondents
ORDER:

Sri G.N.G. Shankar, learned counsel appears for

petitioner.

Sri K. Sai Akarsh, learned Assistant Government

Pleader appears for Sri Swaroop oorilla, learned special

Government Pleader for State Tax, for respondent Nos.l and

2.

2. The Goods and Services Tax (GST) Registration

certificate of the petitioner bearing No.36ACwpLlgl lclze
was cancelled vide order for Cancellation of Registration

passed in Form GST REG-19 dated 24.03.202-5 for non-filing

of returns for a consecutive period of six months. Now, it is

time-barred to prefer an appeal by the petitioner against the

,
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2 HCJ (AKrS, J) & cMM, J
W.P.No.2378 of 2026 i--..

order : c,f cancellation of GST Registration Certificate.

Therefore, the petitioner has filed the instant Writ Petition for

revocatitn of cancellation of GST Registration Certificate.

3. The learned counsel for the petitioller submits that there

are no ,Goods and Services Tax dues left to be paid by the

petition,:r. It is submitted that non-filing of returns was for the

reason that the accountant of the petitioner had not filed

returns on the bona fide impression that the petitioner had no

business during the relevant tax period and there was no

intenticnal delay. Though the petitioner has sought to file an

application for revocation of cancellation of GST Registration

Certificate, the GST portal does not permit the petitioner as

being beyond the time limit prescribed for submission

Therefi:re, the petitioner prays that respondent No.l may be

directed to entertain the petitioner's application manually and

take a,Jecision thereupon in accordance with law

4. llhe learned counsel for respondent Nos.1 and 2 submits

that h,s does not have instruction on the assertion that no

outstarrding dues remain against the petitioner. He, however,
I

submi'cs that the apparent reason for cancellation of GST

I
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3 & GMM,J
of 2026

a)
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Registration Certificate was on account of non-filing of returns

for the consecutive period of six months.

5. Having regard to the aforesaid facts and circumstances

and also taking note of the fact that the GST registration

certificate of the petitioner was cancelled on account of

non-filing of returns for the consecutive period of six months,

if the petitioner approaches the competent authority within a

period of two (2) weeks from today for submission of

application for revocation of cancellation of GST Registration

Certificate, in physical form, the competent authority would

entertain it and take a decision thereupon in accordance with

law within a period of three weeks thereafter

The instant Writ Petition is accordingly disposed of.

There shall be no order as to costs.

Miscellaneous applications, if any pending, shall stand

closed.
SD'.L. VIJAYA

ASSISTANT REGI

,/TRUE COPY/
OFFICER

/

ra Division. Sth
1.1 The Deputy State Tax Officer, Keesara N 2 Circle'

ii;; iEttr rusnir 
-Compt"i, 

Abids' Hvderabad- 500 00

To,

z. The principal secretary to Government, Revenue (cr-ll) Department,

Secretariai, HYderabad'

3. The secretary, union of ln6ia, Ministry oJ Finance, No.136-A, N''tth Block' 
,

New Delhi '
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4. one cc tc sRl GADHAMSETTY NAGA GOURI SHANKAR Advocate [oPUC]

5. ONE CC tC,SRI N.BHUJANGA RAO, DEPUW SOLICITOR GENERAL OF

rNDIA [OFUC]

6. Two CCsto Special GP FOR STATE TAX, High Court for the State of

Telanganzr at HYderabad . [OUT]

Two CD C;opies7.
PMK
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HIGH GOURT

DATED29rc1no26
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ORDER

WP.No.23i78 of 2026

DISPOSIING OF THE WRIT PETITION

WITHOIJT COSTS

3{' 
tu\)'n t


